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PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER MINES AND MINE-
RALS (REGULATION AND DEVELOP-
MENT) AcT, 1957

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): Sir, I lay on the Table a copy
each of the following Notifications
under sub-section (1) of section 28 of
the Mines and Minerals (Regulation
and Development) Act, 1957:—

(i) The Mineral Concession (First
Amendment) Rules 1965, pub-
lished in Notification No.
G.S.R. 140 dated the 23rd
January, 1965.
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(ii) S.0. 261 dated the 23rd Janu-
ary, 1965.

(iii) S.0. 329 dated the 30th Janu-
ary, 1966.

[Placed in Library. see No.
3920/65].
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NOTIFICATION UNDER COFFEE ACT

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): Sir, I lay on the Table a
copy of the Coffee (Amendment)
Rules, 1985, published in Notification
No. G.S.R. 139 dated the 23rd Janu-
ary, 1865, under sub-gection (3) of
gection 48 of the Coffee Act, 1942
[Placed in Library see No. LT-3803/
65].

12.33 hrs. .
RE: QUESTION OF PRVILEGE

Mr. Speaker: 1 take up the privi-
lege motion of Shri Maniram Bagri.
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Mr. Speaker: Would the Prime
Minister like to say anything on this?
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